/ CENTRAL ADMINISTRATIVE TRIB'NAL A LI. HABAD BENCH

Allahabad this the &l‘“— day of Aﬁﬁ, 1995,

Original Application no. 357 6f 1995.

Hon'ble Mr. S. Das Gupta, Member-A
Hon'!ble Mr. T.L. Verma, MembereJ

l. Mohd sabbir, s/o shri Azimullah, R/o Vill.
Baranga, P.0O. Syed Rzja, Distt. Varanasi.

4 2. Mohd., zawed Ansari, S/o shri sahu, R/o 332,
E.WeS. Murera, Neem Sarai Colony, Post Begum
sarai, Distt. Allahabad.

ees Applicants,

c/A shri Rakesh Verma,

Versus

l. Union of India through General Manager, E. Rly,

Calcutta,
2. The Divisional Railway Manager, E. Rly, Mugal-
sarai,
oo Respondents, .
C/R. isae
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Hon'ble Mr. S. Das Gupta, Member-A

App licanty hag stated on oath that
‘ﬁne?iiﬂéﬁthe son of Railway Employeel who did not
participate in the Railway strike and %?tconsidered

as Loyal workerr,

‘Z 2% Heard sShri Rakesh verma, learned c-
cont...2/-
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counsel for the applicant,

2 The case of the petitionerm is that

'rhe’ 1-:3.:*."L the son of Railway employeef{ who did not
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participate in the Railway Stirke of 1974 and
wagk assured certain congessions including special
c;ﬁsideration in respect of the children feor |
appointment in the Railways. The petitionerd
contend that after a ttaining the majority,fﬁey

hagi appliedtfor being granted congession of
appointment under the Railways but the same

| has not been considered so far.

4, The learned counsel for the petitioner
has drawn our attention to representation dated

14.5.94 at Anre xure A-X|

ﬁ 5 ve are of the view that at this stage,
it will be sufficient to give a direction to the
5 regpondents that the said representation dated
| 14.5.,94 be considered and disposed of by a reasonad |
and speaking order within a period of 3 months
from the date of communicationcoef this order. The
petition is disposed of at the admission stage
with the above direction. There will be no order

as to costs.
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